
BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
0.A. No. 546 OF 2024

In the matter of:

suo Moto Cognizance News Item titled
“I,udhiana PPCB report flags 54 dYeing units in Buddha

Na11ah’s catchment” appearing in the Hindustan Tlmes
dated 25.04.2024.

Reply in the forrn of affidavit by Sakshi SawhneY9

Deputy Commissioner, Ludhiana

It is most respectfully sb.oweth:

1. That2 the matter as contained in O. A. No. 546 OF 2024 titled

as guo Moto News item titled '’Ludhiana PPCB report flags 54

dyeing units in Buddha Dmiya’s catchment" appearing in the

Hindustan Times dated 13.05.2024 is listed before this

Hon’ble Tribunal on 14.08.2024

That p the undersigned is posted as District Magistrate,

Ludhiana and is thus filing the reply as directed bY this

2.

3

Hon’ble Tribunal.

That> The Honl3le NGT has in the last

of 2024 held that:

orders issued in OA 546

“ 2. The matter relates to the ftndings' of the Punjab

Pollution Control Board in response to NGT’s directives in
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the case, Nitin Dhiman V State of Punjab (OA No'

225/ 2022). The report reveals that the water from Buddha

Natlah in Ludhiarta is unFt for irrigation due to hIgh
Biochemical Oxygen Demand (BOD) and Chemical OxYgen

Demand (COD) levels from dyeing units. However

residents of the area have claimed that the colour of the

water is pitch black and showcases the chemical mixed>

but the reports of the PPCB show concentration of COD

and BOD, which do not invottpe the dyeing units waste.

3. According to the report, about 54 dYeing unIts are not

connected to the common effluent treatment plants (CETP)

due to geographical reasons and scale of the industries.

out of these 54 dyeing units, 12 are large scale, 16 are

small category scattered at different places and 26 units
are situated at Industrial Area A, Ludhiana. It states that

the,e were 300 dyeing units operating in the district> out of

which about 265 fall in the catchment area of Buddha

NaII(lh> which originates in Koom Kalan village and runs
parallel to Suttej river on its south till it joins the IIver at
Wahpur Kalan village. The report further .adds that there

are 108 dyeing units connected to C'ETP of capacity 50

MLD2 67 dyeing units connected to CETP oJ capacitY 40

M'LD and 36 dyeing units are connected with CETP that
has a capacity of 15 Ml'D.

4. The trrti(.-'Ie alleges that despite substantial inuestments

in the rejuvenation of Buddha Nattah} environmental

activists have raised concerns over the fIndings of the

report and stated that the NGT should conduct sampling

from the independent body and with the presence of UP
locatsp without any prior warnIng to the industrialists. The q

artide alleges that the PPCB is not doing its dutY. It comes 1

up with baseless reports which do not match with the
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current status and it always does inspection and checking

at dyeing units after prior information. ’ ’

4. That, With regard to the above, it is respectfulIY

submitted:

a. That on receipt of the order dated 13.05.2024 (Attached

at Annexure-A) of the Hon1)Ie NGT, undersigned

immediately took cognisance and initiated action had

held meeting vide letter no. 1139–50/M. A on 12.06.2024

(Attached at Annexure-B) with the officers of Municipal

Corporation, Ludhiana, Punjab Pollution Control Board,
officers from District Administration and directed the

departments to visit different sites along Buddha DariYa,

collect random samples9 and submit a report to this

office. Also, take action against those who are not

complying mrd send a report about it to this office.

b. It is humbly submitted that the undersigned had issued

a letter with no. 15315-18/M.A dated 02–08–2024

(Attached at Annexure-C) to Commissioner, Corporation

Municipal Corporation, Ludhiana and Executive

Engineer> Punjab Pollution Control Board, Ludhiana,

Executive Engineer, Drainage-cum-mining and GeoIoW

Division, Ludhiana and Executive Engineer, Sewerage

Board9 Ludhiana to conduct a visit of the. various sites of
Buddha Dariya to collect the samples randomly and

submit a reports to this office. It has been already

ordered in the meeting dated 12-06-2024 to take action

again,t th.,, wh. a„ n,„,-,,mplia„t and submit a report .-
to this office but results of which are awaited. p

c. It is humbly submitted that another reminder has been

issued vide letter no. 15895-98/M. A dated 08-08–2024

(Attached at Annexure-D) to the Municipal Corporation,
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Ludhiana and Punjab Pollution Control Board l'udhiana

for the report regarding results of the sampling which are

awaited.

d. In the Compliance of FionI)Ie NC,T order the Executive

Engineer, Punjab Pollution Control Board, Ludhiana

submit its report vide letter no. 1268-69 dated 09-08-

2024 (Attached at Annexure-E) in which they have

informed that:

The Hon'ble Tribu.nat t>ide its order dated

13.05.2024 has impteaded PPCB, CPCB and DC>

Lu.dhiana and issued notices to the Punjab Pollution

Control Board, Through its Member SecretarY, Central

Pollution Control Board, Through its Member SecretarY and

Deputy Commissioner, Ludhiana to fIle response in the

matter.

The Central Pollution Control Board olde its

letter no. RD/ CharLdigarh/ tech/ Coordination/ 228-A/ 62-

63 dated 6.6.2024 has requested for requisite infomnatlon

tv.r.t. dyeing units, Status of CETPs and STPs etc in the

Ludhiana city. The desired information has been sent to
CPCB vide email dated 8.7.2024 (Copy enclosed)

The reply to be filed on behalf of PPCB has been

prepared is under fInal consideration of the Competent

Authority. The same shall be pIed before the Hon’bte

Tribunal well before the date of hearing. F
It is humbly submitted that the undersigned has followed the5.

instruction passed earlier by Honble National Green Tribunal. That

in'the view of the compliance of factual report is submitted made
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herein above, with request to Original Application No 546 of 2024

may be disposed-off with appropriate orders. AnY instructions

passed by the Honble Tribunal shall be complied in letter and

spirIt .

It is> therefore> prayed that the Original Application No 546 of

'2024 may kindly be disposed off with appropriate orders.

Submitted by

(Sakshi Sawhney, IAS)

District Magistrate, Ludhiana

Verification:-

Verified that the contents of para no. 1 to 5 of the above

reply are true and correct to my knowledge as derived from the

official record. No part of the above reply is false and nothing

material has been kept concealed therein.

Dated:- 12-o$-Po2t+

Place:- LUDhl ANA

(Saks: !awhney, IAS)

District Magistrate, Ludhiana
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Item No' 08 Court No. 1

BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

Original Application No. 546/2024

News item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha
Nu11ah’s catchment" appearing in the Hindustan Times dated 25.04.2024

Date of hearing: 13.05.2024

CORAM: HON’BLE MR. JUSTICE PRAKASH SHRIVASTAVA, CHAIRPERSON
HON’BLE MR. .JUSTICE ARUN KUMAR TYAGI, JUDICIAL MEMBER

HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

ORDER

1. This Original Application is registered suo–motu on the basis of the

news item titled "Ludhiana PPCB report flags 54 dyeing units in Buddha

Nullah ’s catchment" appearing in the Hindustan Times dated

25.04.2024.

2. The matter relates to the findings of the Punjab Pollution Control

Board in response to NGT’s directives in the case1 NiNA Dhiman v State

of Punjab (OA No. 225/2022). The report reveals that the water from

Buddha Na11ah in Ludhiana is unfit for irrigation due to high Biochemical

OxYgen Demand {BOD) and Chemical Oxygen Demand (COD) levels from

dyeing units. However residents of the area have claimed that the colotlr

of the water is pitch black and showcases the chemical mixed, but the

reports of the PPCB show concentration of COD and BOD J which do not

involve the dyeing units waste.

3. According to the report, about 54 dyeing units are not connected to

the common effluent treatment plants (CETP) due to geographical

reasons and scale of the industries. Out of these 54 dyeing units? 12 are

1
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large scale, 16 are small category scattered at different places and 26

units are situated at Industrial Area A, Ludhiana. It states that there

were 300 dyeing units operating in the district, out of which about 265

fall in the catchment area of Buddha Nallah, which originates in Koorn

Kalan village and runs parallel to Sutlej river on its south till it joins the

river at Walipur Kalan village. The report further adds that there are 108

dyeing units connected to CETP of capacity 50 Ml'D, 67 dYeing unlts

connected to CETP of capacity 40 MLD and 36 dyeing units are

connected with CETP that has a capacity of 15 Ml'D.

4. The article alleges that despite substantial investments in the

rejuvenation of Buc,dha Nullah, environmental activists have raised

concerns over the findings of the report and stated that the NGT should

conduct sampling from the independent body and with the presence of

locals, without any prior warning to the industrialists. The article alleges

that the PPCB is not doing its duty. It comes up with baseless reports

which do not match with the current status and it always does inspectlon

and checking at dyeing units after prior information.

5. The news item raises substantial issue relating to compliance of the

environmental norms

6. Power of the Tribunal to take up the matter suo-motu has been

recognized by the Hon1)Ie Supreme 'Court in the matter of “Municipal

Corporation of Greater Mumbai us. Ankita Sinha & Ors. ” reported in 202 1

SCC OnLine SC 897.

7 Hence j we irnplead following as respondents in this matter:

(i). Punjab Pollution Control Board, Through its Member

Secretary Head Office, Vatavaran Bhawan, PPCB, Nabha

Road, Patiala

Z
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(ii) .

(111) .

Central Pollution Control Board, Through its Member

Secretary Parivesh Bhawan, East Arjun Nagar7 Delhi-

110032

Deputy Commissioner, Ludhiana Deputy Commissioner

Office, Ludhiana– 141C)01

8. Let notice be issued to the above Respondents for filing their

response, at least one week before next date of hearing.

9. Another matter being O.A. No. 225/2022 is pending before the

Tribunal involving the same issue.

10. This OA be listed along with O.A. No. 225/2022 on 14.08.2024.

Prakash Shrivastava, CP

Arun Kumar Tyagi, JM

May 13, 2024
OA No. 546/2024
HB

Dr. A. Senthil Vel, EM
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32



'1%%
ANNtvuRC - c

/ \

3#3,xf3 Rad

v€3afbudtvfhuaa, Bf\MP
(aH.e ww)

free
1. drHH,'>d aaraf3aTit ©ftnrYI

2. TT€aEeHt6hbm, aHH USHEaaa8 gag, $@rPI
3. d'ddd'd MERc'nwa, nba-ax-MBa Wi MM 3#6’ $MYI
L„ va;rvat fg;ft3ta, 1+IVan BuY' IiMVI

8- ISg\5- lg/8H.g ${g – 02.6 t’J.D\l

F<H'- Compliance of Buddha Darya in NGT 225 of 2022 Nitin Dhiman Vs State

of Punjab.
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F€H'- Compliance of Buddha Darya in NGT 225 of 2022 Nitin Dhiman Vs State

of Punjab merged with O.A No. 546 of 2024.
eII ed3d e add Ma 15315-18mtx.g fir3t 2024 e xdq f€81UPN-

@t887eRjav?rwjta aya et nva#f€swniu XH38 aF
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titled as "Ludhiana PPCB ,,po,t Rags 54 dyeing units in 8uddha Nullah’S catchment

appearing in the HIndustan TImes dated 25.04.2024 and registered OA' no' 546 of 2024

In tnls regard.

The Hon'ble Tribunal vi(Ie its order dated 13'05'2024 has impleade

PPCB, CPCB and DC. Ludhiana and issued notIces to the PunJab pollution Contro1 Board’

Through lts Member Secretary, Central Pollution Control BoaFd, Through its Member

Secretary and Deputy Commissioner, Ludhiana to file response in the matter

ne Central Pollution Control Board vide ltS letter no'

RD/Chandlgarh/tech/COordInation/228-A/62-63 dated 6'6'2024 has requested for

requiSIte inFormation w.r.t, dYeing units, Status of CETPs and STPs etc in the Ludhlana

ciFy. The deslred informatlon has been sent to CPCB vide email dated 8'7'2024 < CoPY

enclosed )

The reply to be filed on behaEf of PPCB has been prepared ES LJnder fInal

con51deratlon of the Competent AuthoritY . ne same shall be filed befOFe the Hon'ble

TrIbunal neII before the date of hearIng

DA/As above

Endst No

EngIneerof the above IS forwarded toA copy 'rliar
11

Zonal Office-1, Pun )ab pollutlol\ Control Board, Ludhiana

E
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